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ASSAM ACT VIII OF 1976

(Received the assent of the Governor of Assam on /th May, 1976)

£l »

THE ~ASSAM PANCHAYATI RAJ (FOURTH AME DMENT)

.ACT, 1976 ,
e S ‘ o R
it % A e g R ;
further to amend the Assam Panchayati Raj Act, 1972.
Preamble; Whereas it is expedient further-to amend the Assam
< Panchaya‘m Raj Act, 1972 hereinafter called the pr1nc1—

pal Act in the manmer hereinafter appearmg ol

" It is hereby enacted in the Twenty Seventh jr,ear of the’

Repubhc of India as follows e .8

Short title, B Thls Act may be called the Assam Panchayatl

e xtent and

Comkisace Aa (Fourth Amendment) Act, 1976.

ment, £
(2) It shall have like extent as the prmmpal Act
» (3) It shall be deemed to have come' mto force\
- with eﬁ‘ect from 29th April, 1974 <
Ameduent .2: In Section 2 of the prmcxpal Act, in sub-section

gf fSeCtlon (11) the semi-colon "( )’ at the end shall be subs-
5 )%;sa,;,; tituted by a full stop "(.)” and " thereafter the following

1973 shall be added namely :— : = e

“Such Ex- Officio members or Councﬂlors shall have

no right to attend the meeting of the Gaon Panchayat or

the Mohkuma Parishad held for the-purpose of electlng its -

ofﬁce bearers”. ; ° .
- : Tk

Amendment 3 Tn Section 9 of the ptrincipal Act; in sub-section
1n clause (e)‘, between the words ‘“nominate” and

of, Section 9 (1
of Assam Act! ). 23 :
‘ XI of 1973. "one” the words "in . the manner prescribed” shall be
‘ e deleted ‘ ‘ :

= Awidment 4. In Section 10 of the principal Act in sub-section
of Section 10 (1) ‘the words “such members from amongst themselves

"}gf‘f;.aig;;"tm the Jmanner prescribed” shall be substituted by .the

words ‘its elected and nomlnated members if any, from,

~amongst themselves : o
e A eadniat 5 In Section 12 of the prmcmal Aot _
. of Section 12 e =
‘;ifi‘-“;?mlé}?_ ‘(a) in ‘sub-section’ (1) in clause (i), the words "re}vev
7R, T nue or dues or loans of Government of Assam”

shall. be substituted for  the words “Governmont
revenue or dues or loans : fr !
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Amendment
of Section 20
of Assam Act

XL of 1973

\

: ,Amendmcnt

of Section 21

cof Assam Act

XI of 1973.

7 be 1

(h) after’ sub- -section 1(1) the foIlowmf,r sh’ﬂl be
mserted as a new sub-section (2) Viz.
"(2) No Councillor, Chairman, ‘aChlef Executlve

4Counc1llor Deputy Chief Execu‘uve Councillor of' a

Mohkuma Parishad or a President; Vice-President or

member. of a Gaon Panchayat shall seek election to

the Assam Legislative Assembly or as a mémber

~ of any of the Houses of Parliament from any Cons-

tltuency in Assam

If any such person aforesaid seeks any such élee-
tion he shall immediately cease to holg the office

o -of ‘the, Councillor, Chairman, Chief Executive Coun-
“cillor, Deputy / Ch1ef Executlve Councillor of a

Mohkuma Parishad or the President, Vice- Pres1dent
or Member of a Gaon Panchayat as the case may
g

6-VIn -Seétipn 20 of the princip31 Aq.ﬁ_ e

1y in clause (d) of sﬁb-sectibn (1) between - the
words ‘nominate’” and ‘not” the words? ‘'in the
manner prescmbed” shaH be deleted. i

I 4

(2) in clause (b) of “sub-section (2) for the. Words
“Chairman _and Chief -Execufive Counclllor” the
words  “Chairman, ‘Chief Executive .Councillor and,
Deputy Chief Exeecufive Councﬂlor” shall be subs—
tituted.. - -

- V‘»/

0 In Secuon 2| of the pmncipal Act —_ '  ' S

(a) in - sub section (1) for the words *a Chairman
and: a Chief Executive Councillor of .the Mohkuma
Pamshad by its Councillors- from amongst them-
selves in' the  manner. prescribed” ' the words: "a

Chairman, a . Chief Executive Councﬂlor and a De- -

puty Chief = Exec utive Councillor of the Mohkuma
Parishad bV its elected and nominated ‘Councillors, if
any from amongst themselves” shall be ,substltuted

(b) after sub-section (1) the followmg new prov1so
shall be inserted, namely e \

_“Provided that the, first electiqh'- of the Deputy

Chief Executive Councillor shall - be held within

three .. months. from. the date of pubhcatmn of the
Assam Panc/havatl Raj (Fourth Amendment) Ach,
1976 in the of’ﬁmar Gazette and the procedure for

election of the 'Chief Executive Councillor = shall
mutatis mutandis be' followed in - respect’ of ‘such
‘electmn : el

Te
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Afmseﬂdmenzfz' 8. In sub-section (1) of Sectmn 22 of “the prmcmal
o Afscatt‘:f’kc*Act between the words “Chief Executive Councillor”
XI of1973. and “and” the punctuation comma ”()” and the words

“Deputy, Chief Executive Councﬂlor shal] be 1nserted

Amendment e :
of Section words *‘Chief ‘Executive ' Councillor” = wherever *these

22-A of » occur, the punctuation comma “(,)” and words, “Deéputy .

}assjfnl‘g‘;;.‘ Chlef Executive Councﬂlor” shall be inserted. | »
Amendment 10 In Section 23 of the principal Act, after sub-

of Section 23gection (2), a new sub-section (3) shall be . inserted,

of Assam <
XF of 1973. namelv e h :

“(3) The Deputy -Chief Executlve Councillor shall
d1scharge all functions and duties of the Chief Exe-
- cutive Councillor under the Act ‘and Rules made

thereunder during vacancy in the, office of the Chief

- Executive Councillor or temporary absence of the
.,Ch1ef Execut1ve Councillor.” :

JAmendment . = 11. In Section 24 of the prmcipal Act in between
ggiif;‘;"tf the words, “Chief Executive Councillor” and “or” the
X1 of 1973. punctuation comma '(;)” and ‘the words “Deputy Chief

Executive Councﬂlbr” shall be 1nserted

Amendment 12 In Sect1on 25 of the pr1nc1pal Act~— 3
of Section 25 P
< of Assam Act

XTI of 1973.- (1) in sub- sectlon (1) in between the words ”Ch1ef

puty Chief Executive Couneillor” shall. be inserted.
- : - (2) in sub-sections (2), (3) and (4) in between the
% ; words “Chief Executive Councillor” and “or” the
words “or Deputy Chief Executive Councillor” shall

Y ~be inserted. -~ X

Amendment 13 In Section 26 of the priﬁcipal Act—
of Section 26 ; <2 =i
of Assam Act : ;

XT of 1973, (1) in sub-section (1),
¥ : (a) between the words *Chief Executive Coun-
¢ cillor” ‘and “or” the words “or Deputy Chief Exe-
.cutive Councillor” shal] be inserted.

(b) for, the -words “two ~in between the wonds
““within’? and “months” the word “six” shall be
substituted. S
~ (¢) the words and pqnctuatlon ‘comma ”()” “ by
holding bye-election,’” appearm? between the woxds
“oeetrred” and “in” shall be deleted.

(2) in sub-section (2), between the wordq "Cbm'f‘

‘Executive Councillor” and “or” the words “or De-
puty Chief Executive Councillor” shall be inserted.

-
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*9, In Section 22-A of_the ’prlnmpal Act, after the

Executive Councillor”- and “or” the words “or De-

!
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Amer dment 14. Clause (a) of sub-sectiom (2) of Section 28 ol the

of Section 28 rincipal Act shall be substituted by the following,

XI of 1973 namely :—
“(2) (2) The Mohkuma Parishad shall have an

Executive Committee consisting of the Chief Exe-
cutive Councillor, Deputy Chief Executive Councillor
and all the Presidents of the Standing Committees
formed under sub-section (1). The Chief Executive
Councillor and the Secrelary of the Mohkuma Pari-
shad shall function as the President and the Sec-
retary respectively of the Executive Committee.”

Amendment

15. In Section 156 of the principal Act —
of Section ;

-

‘5\6 Of)?lsf‘fm (1) sub-section (3) shall be renumbered as sub-
At 973, section (4) and after sub-section (2) the following

<hall be inserted as new sub-section (3), namely:—

“(3) Any rule framed under this Act and sub-

sections (1) and (2) above may be given retrospective
effect.”

(2) in sub-section (1) the punctuation “(;)” occuring

after the word “may” shall be deleted and the words and

punctuation “(,)” “after previous publication,” shall also

be deleted.

MD. SAADULLAH,
Joint Secretary to the Govt. of Assam,
Law D epartment.

GAUHATI—Printed and published by the Supdt. i/c., Printing
Press, Directorate of Ptg. & Sty., Assam (Ex-Gazetfe).
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